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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:

HYDERABAD BENCH:
AT HYDRARAD

ORIGINAL APPLICATION NO.446 of 1997

DATE OF ORDER: 7th APRIL, 1999

BETWEEN:

S.HANUMANTHU. .. APPLICANT

AND

1. The Superintendent of Post Offices,
Wanaparthy Division,.
Wanaparthy 509103,

2. The Director of Postal Services,
Hyderabad Region,
Hyderabad. .+ RESPONDENTS

COUNSEL FOR THE APPLICANT: Mr. M.V.RAJARAM
COUNSEL FOR THE RESPONDENTS: My .B.NARASIMHA SARMA, Sr.CGSC
-

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)

JUDGMENT

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER {(ADMN.)

Heard Mr.M.V.Rajaram, learned counsel for the

applicant and _ Mr.B.Narasimha Sarma, learned standing

counsel for the respondents.

2. This OA is filed to set-aside the supsension memo

No.F.6/1/96-97 dated 19.11.96 of R-1 by holding the same as

illegal, bad and contrary to law and for consequential

direction to R-1 and R-2 to reinstate the applicant with

all consequential benefits. QS///////
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3. It is now -stated for the respondents that the
inqﬁiry proceedings atre over and the report of the Inquiry
Officer is .to be communicated through tne disciplinary
whormabs @ ) . .
authority. Hence he zeguests that the ingquiry proceedings
Lo
itself will be completed shortly and a reasonable time may
be fixed for completion of the inquiry proceedings till

passing of the order by the disciplinary authority.

4. In view of the above, following direction is

given:- -

The applicant should be given the inguiry report
within a period of seven days from the date of receipt of a
copy of this order through the disciplinary authority. The
applicant should submit his defence statement. The
disciplinary authority should pass a suitable order on the
basis of the material available before him within a period
of 45 days from th2 date of _receipt of the defence
statement to be submitted by the applicant on the inquirf

report.

5. The OA is ordered accordingly. No order as to

(R.RANGARAJAN)
MEMBER (ADMN.)

DATED : 7th APRIL, 1999

N
Dictated in the open court ﬁ«,'ﬁ‘_ j} .
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